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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH
; . CIRCUIT SITTING AT NZAPUR
" O:ArxsNox

T.A. No. 336/87 198

© DATE OF DECISION = 9.7.91

D K Dhengre Petitioner
V_D Chahande ___Advocate for the Petitioner (s)
Versus
b - D.R.M,, Central Rly, Nagpur Respondent
I P _C Lambat ' Advocate for the Respondent (s)

b

CORAM -
p The Hon’ble Mr. Justice U C SRIVASTAVA, VICZ CHA IRMAN

The Hon’ble M‘f. P.S. CHAUDHURI, MEMBER ‘A) Q‘

1. Whether Reporters of local pépers may be allowed to see the Judgement ? yeo
2. Tobe reférred to the Reporter or not ? |
3. Whether their Lordships wish to see the fair copy of the J udgement ? 720

4, Whether it needs to be circulated to other Benches of the Tribunal ?



IN THE CENTIRAL 7DMINISERATIVE TRIBUNAL
NEW BOMBAY BENCH, NEW BOMBAY - 400614
CIRCUIT SITTL NG AT NAGPUR

TRANSFERRED APPLICATION No.336/87

Dnyéndeo Kacharaji Dhengre
Ex, Station Master
Ward No.24, Pulgaon

* Dist. Wardha . A .. Applicant

V/Se

The Divisional Railway Manager
Central Railway ) :
Nagpur N .. Respondent

Y

. CORAM: HOW.Shri Justice U C Srivastava, V.C.
HON.Shri P-S Chaudhuri, Member (A)

APPEARANCE :

Shri V D €hahande
Advocate for
the applicant

Shri P C Lambat
Counsel )
for "'the respondents -

ORAL JUDGMENT 3 . DATED: 9.7.91
(PER: U C Srivastava, Vice Chairman)

The applicant filed writ'petition no.201 of

1985 in the High Court of Judicature at Bombay, Nagpur

Bench, as he is éepr¢ved‘oflpensidn and other benefits.

Tre -applicant had appiied for voluntéry_retirement and
the same was accepted on 5.6.1981. Thereafter a'sum'".
of aboﬁﬁ Rs.10, 000/~ towards ﬁrovisipnal pgfmént of
provident Fuﬁd was paid. Other benefits such as -

death-cum-retirement gratuity, pension were not

granted £o . him,

2. " In its written reply the Railway Administra-

tion has stated that the applicant has not completed

the pensionable service as rejuired under the rules

- and that he is nolentitled for pension with effect

from 1.7.81 or $.7.81. They further contended that

the applicant was absent from duty from 1.4.75 to
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1.1.81 and during this period he applied for voluntary

retirement and the same was accepted on ©16.81.

3, . “Ohce the'applicant's notice of voluntary

retlrement wase&ccepted it was deemeo that he contlnued

\

to ke in service till the date of voluntary ret11emen+
and accordlnqu he will be entitled to count the
entire perlod of s erv1ce £ill the date of voluntary
retlrement. The - respondents are duty bound to pay

“ ‘ ) ' pen81on and other pen51onary benefits in acoordance

with the rules. This they have not done. Accordingly

the appllcQtlon 1s allowed and thc respondents are & .ireQ

AN

cted to calculate-the pen51on and other termlnal
benefits suoh as DCRG etc., Within a periocd of two
months ahd‘ﬁeke'the‘peymenﬁ within a period of three
months aloné with lb% intereet caloulated on the entire

dues. Thére would be no order as to cOsts.

(,P.o. Chaudhurl ) . ( U.C, srivastava )
Member (A.) ‘ ~ Vice Chairman



